
GR 1980/11 
 

 

1 
 

IN THE COURT OF ADDITIONAL CHIEF JUDICIAL MAGISTRATE 

          SONITPUR, TEZPUR, ASSAM 

      GR CASE NO:- 1980/11 

                        U/S – 471 of the Indian Penal Code                                       

  State of Assam 

Vs                                      

1.  Md . Abdul Haque 
2.  Musstt.  Ambia Khatun 
3.  Sri . Bhimlal Sarmah 

               
Present               :  Sri. Angshuman Bhattacharjee, 

     Addl. Chief Judicial Magistrate 

For Prosecution     :  Sri. P. Baruah, Learned Addl. Public Prosecutor. 

For the accused     :   Sri Girinda Bora, Learned  Advocate.   

Evidence recorded on          : 31-10-13, 28-03-15, 05-08-15, 14-10-15, 5-4-16, 

    19-5-16, 7-3-17 and  02-08-19           

Arguments heard on            : 15-02-2020 and 29-02-2020 

Judgement delivered on      :  13-03-2020 

 

J U D G M E N T 

1. The prosecution case is that one Mrs Fazila Khatun, W/O Md Dulal Hussain, village 

Laltapu, PO Panpur, District-Sonitpur, Assam had challenged the appointment of one Smti 

Ambia Khatoon, W/O Majibur Rahman, village and PO Laltapu, District-Sonitpur, Assam as 

Anganwadi Worker, under Social Welfare Department, Govt of Assam by filing a writ petition 

before the Hon’ble Gauhati High Court. Then after due verification of records, it was found 

that photo copy of the documents submitted by Smti Ambiya Khatoon as proof of her 

having passed  HSLC were not tallying with the records of Board of Secondary Education, 

Assam. Accordingly as per direction of Hon’ble Gauhati High Court, the Board of Secondary 

Education, Assam reported the matter to the Supdt of Police, Sonitpur, Tezpur.  Hence, this 

case.  

2.      On receipt of FIR, Jamuguri PS Case No 77/11 was registered and one SI Tarun 

Kr Medhi took up the investigation of the case.  After completion of investigation the police 
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filed charge-sheet against the accused persons namely Mustt Ambia Khatoon, Md Abdul 

Haque and Sri Bhimlal Sarmah u/s- 468/420 of the Indian Penal Code. At the relevant point 

of time, on receipt of summons, the accused persons appeared before this Court and they 

were furnished with copies as mandated u/s 207 CrPC. Having found a prima-facie case 

against the accused persons u/s- 468/420  of I.P.C., charge under the said sections of law 

were framed, read over and explained to the accused persons to which they pleaded not 

guilty and claimed to be tried.  Subsequently , vide order dtd 04-01-2020, charge which was 

framed on 21-09-2013 was altered and a fresh charge U/S 471 IPC was framed against the 

accused persons at the stage of argument. Particulars of the said charge was read over and 

explained to the accused persons to which they pleaded not guilty and claimed to be tried. 

The prosecution and defence sides submitted that de novo trial is not required after 

alteration of charge. Considering the submissions made by the prosecution and defence 

sides as well as the examination and cross examination of prosecution witnesses , the 

instant case was proceeded with from the argument stage after alteration of charge.  

3.        The prosecution examined 13 (thirteen) witnesses . All the accused persons 

were examined u/s 313 CRPC wherein they stated that the prosecution case against them is 

false. The accused Musstt Ambiya Khatoon further stated that she had applied for re- 

examination and she passed matriculation examination through re- examination.  

 

                                     Points for determination:- 

Whether the accused persons, fraudulently or dishonestly, used as genuine a forged 

HSLC passed Mark Sheet and certificate obtained by accused, Mustt Ambia Khatun 

knowing or having reason to believe the same to be a forged document and 

thereby committed offence punishable u/s 471 of IPC?  

 

   Discussion of evidence:- 

 

 4.      PW1, Sri Lokenath Sarma, the informant, has recognized the accused persons. 

In course of deposition he has stated that at the time of the occurrence he was the 

Secretary in the SEBA Board. He also stated that the Hon’ble Gauhati High Court vide case 

No WP(C) 5059/10 dtd 21-07-2011, directed them to investigate the matter and unearth the 



GR 1980/11 
 

 

3 
 

racket. He also stated that they verified the confidential deposition of the SEBA (TR) and 

found that accused Ambia Khatoon who produced the certificate and mark sheet does not 

tally with the result of the SEBA declared in 2003 and it was recorded as ‘fail”. He also 

stated that in re-examination alleged to have done by accused Ambia Khatoon in SEBA also 

found ‘negative’ and so the mark sheets are found to be forged and the certificate issued by 

the Headmaster of Panpur HS (accused-Bhimlal Sarma) to be forged. 

  In course of cross-examination he stated that from 6-10-2010 till 11-11-2011 he was 

the Secretary of SEBA and the Board of certificate is of 2003. He also stated that at that 

time Smti Bhuban Konwar was the Secretary of SEBA. He stated that in Ext.2, he has not 

stated that the mark sheets are forged. He also admitted that in Ext.1, he had not 

mentioned the names of the accused persons. He also stated that he did not get any report 

from the police after completion of the investigation. He also stated that he has no personal 

knowledge regarding the forged document.  

5.          PW2, Shri Bishnujyoti Hazarika, deposed that at the time of the occurrence he 

was the I/C Head Master of Panpur HS and the police from Jamuguri PS came to his school 

to investigate the matter of forgery in the High School Leaving Certificate done by the 

accused Ambia Khatoon. He also stated that the police seized a correction letter and the 

said letter was of the Head Master Shri Bhimlal Sharma. He has identified the Ext.2, 

M.Ext.2(1), M.Ext.2(2) and M.Ext.2(3).  

In course of the cross-examination, he stated that Ambia Khatoon was a private 

candidate of their school and she gave examination the year 2003. He also stated that he 

does not know whether Ambia Khatoon applied for re-examination. He also stated that he 

has no personal knowledge about the forgery of the accused persons. He stated that in 

regular result, the result of Ambia Khatoon noted as fail.  

6. PW3 Sri Umesh Hazarika is a retired Asstt Teacher of Panpur HS and he deposed 

in tune with PW2 Shri Bishnujyoti Hazarika.  

In cross-examination, he stated that he has no personal knowledge about the 

forgery of the accused persons. 

7. PW4 Shri Kaushik Ch Deka, PW5 Mrs Kanchana Das, PW6 Shri Mahesh Ch 

Mahanta PW7 Shri Surendra Nath Das have supported the case of the prosecution.  
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 In course of cross-examination, PW4 stated that the M.Ext.1, which he has seen in 

the court, was seized from SEBA and the documents are Xerox copy. He also stated that he 

has brought the original re-examination M.Ext.1.  

 He has denied the fact that he had not shown original register of Tabulation to the 

police. He also denied the fact he could not proof that Ambia Khatoon did not apply for re-

examination and also denied that he has deposed falsely as the case had been lodged by 

their department.  

 In course of cross-examination, PW5 admitted that he did not read over the content 

of M.Ext.3 seized by Exyt.6. He also stated that he has no personal knowledge about the 

verification.  

 In course of cross-examination, PW6 stated that on 14-02-12, police came and the 

Secretary called for Tabulation Register and submit the same. He also stated that he has 

knowledge about seizure of Tabulation Register and verification register. He also stated that 

the M.Ext.4 is the original.  

 He has denied the fact that the police did not give zimma the Tabulation Register to 

the Secretary. He also denied that he deposed falsely in favour of L.N. Sharma.  

 In course of cross-examination, PW7 stated that the police did not read over the 

content of M.Ext.4 when he put his signature.  

 He has denied that the Ext.4 was not given zimma to the Secretary.  

8. PW8 Smti Parveen Ahmed is the retired, CDPO and she in her evidence has 

stated that on 24 February’2011, she joined in Naduar ICDS Project as CDPO. She also 

stated that in the year 2007, 115 Angadbari worker helper were appointed and out of them, 

Ambiya Khatoon was also appointed. She also stated that she got a letter from the 

Secretary of SEBA wherein it was written that Ambiya Khatoon did not pass the SEBA 

examination and so she has to release from her service.        

 In course of cross-examination, she stated that after receiving a letter from the 

Director, she went to field verification and she found Ambiya Khatoon was on duty.  

 She denied the fact that she did not state before police that in the letter of the 

Secretary, SEBA, there was not mentioned that the woman whose name is Ambiya Khatoon, 

did not pass the SEBA examination.     
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 She also denied that she did not state before police that a letter also came from the 

Director, Social Welfare with a direction to release Ambiya Khatoon and the person who got 

2nd position should be appointed.  

 She stated that she only carried out the Government order and she has no personal 

knowledge about the matter.  

9. PW9 Sri Devlal Biswakarma has stated that while he was working as accountant 

in the ICDS, one day police came to their office to seize some documents and as PW8 was 

not present, so he took her permission and gave the police the appointment letter and 

documents of Ambiya Khatoon for investigation. He also stated that the police seized 

appointment letter and documents of Ambiya Khatoon in presence of him and he put his 

signature in Ext.8 as Ext.8(1). He also stated that he has seen 6 documents in the court and 

the M.Ext.5 was seized from him.        

 In course of his cross-examination, he stated that at the time of putting his 

signature in the seizure list, he had read over the content but everything was not written.  

10. PW10 Sri Rajen Bania deposed that in the year 2012, the O/C of Jamuguri PS 

took him to Guwahati at Latashil PS and police seized some documents from one person 

and in Ext.9, he put his signature as Ext.9(1) but he has no knowledge about the seizure.  

 In cross-examination, he stated that he drives the vehicle of the O/C and as per his 

instruction; he put his signature in the seizure list.  

11.  PW11 Mustt Fazila Khatoon deposed that in the year 2006, she passed the 

Matric examination as a regular candidate and in the year 2010, she applied for the 

Anganbadi worker and Ambiya Khatoon also applied for the said post. She also stated that 

Ambiya Khatoon got the job but later she came to know that Ambiya Khatoon got the job by 

submitting duplicate certificate and then she filed a case in the Hon’ble High Court and she 

got the job.  

 In cross-examination, she stated that as in the year 2003, she was reading at her 

mother’s house so she has no personal knowledge about the duplicate certificate of Ambiya 

Khatoon. She also stated that the duplicate certificate is in the hands of her brother-in-law 

which is a forged document but she had not seen.  

 She has denied the fact that as she did not get the job and as she has no good 

relation with Ambiya, she deposed falsely.  
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12. PW 12 Sri Tarun Kr Medhi is the investigating officer and in his evidence has stated 

that in the year 2011, while he was posted as O/C at Jamuguri PS, on that he received an 

ejahar (Ext.2) from Dr L.N Sarma, Secretary, Secondary Education, Assam through SP, 

Sonitpur and after registering a case, he was entrusted for preliminary investigation of the 

case. He stated that he received along with the Ext.2, ejahar, one letter dtd 01-08-11 which 

was attached with Ext.2. He also stated that taking over the investigation, he went to Child 

Development Project Office but he could not seize the document of Miss Ambiya Khatoon as 

the officer of CDPO was on leave. He also stated that he recorded the statement of the 

accountant Sri Deblal Sarma and thereafter he went to the Panpur High School and 

recorded the statement of the Head Master Sri Biswajit Hazarika. He seized- (1) Result 

correction letter, issued by BC Konwar, Secondary Board of Education, Assam, Guwahati 

vide letter No SEBA/EXB/REP/03/2892 dtd 23-09-2003 (2) one photo copy of pass certificate 

issued by the Head Master of Panpur High School, issued on -7-10-03 to Miss Ambiya 

Khatoon of Lal Tapu, for passing HSLC repeaters examination 2003 vide Roll No R-9-458 No 

0212, in third division (3) Photo copy of mark sheet issued by Controller of Examination, 

Board of Secondary Education Assam, Guwahati for private candidate (repeater) vide roll No 

R-9-458 No 0212, SL No 124701, for the year 2003 to Miss Ambiya Khatoon vide Ext.3 in 

presence of witnesses whereupon Ext.3(3) is his signature. He also stated that he has seen 

all the seized documents in the court. He further stated that in the meantime, as he was 

transferred, he handed over the CD to the O/C Sri Rama Kanta Nath. 

 

13. PW13 Sri Rama kanta Nath deposed that taking over the remaining investigation of 

the case, he went to SEBA, Guwahati and seized some documents from SEBA. He stated 

that vide MR No 4, he had seized one verification report of mark sheet of HSLC of Ambiya 

Khatoon and tabulation registration of SEBA 2002 of HSLC and the said documents were 

provided zimma to SEBA after the seizure. He has identified the seizure list / Ext.7, the 

result sheet of re-examination of HSLC and photo copy of mark sheet of Roll No B02-

597/0159 as M.Ext.2, seizure list as Ext.5, one envelop addressed to the Head Master of 

Panpur High School, SEBA vide MR 6(12) as Ext.11, a photo copy of mark sheet along with 

an application of Ambiya Khatoon on being produced by CDPO, Naduar vide MR No 7(11) as 

Ext.5, the seizure list as Ext.8, the original mark sheet and certificate PRC of Ambiya 

Khatoon, the seizure list as Ext.9, the specimen signature B.C Konwar, the Secretary, SEBA 
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as M Ext.8 and 10 is the seizure list, photo copies of fail mark sheet of Ambiya Khatoon, 

para-wise comments of WPC 5059/10 as Ext.4, verification report of Ambiya Khatoon given 

by Mr Mahesh Ch Mohanta, Registrar of SEBA as Ext.6. He has further stated that after 

seizure, he had examined the informant Loknath Sharma and the remaining witnesses and 

submitted the charge sheet as Ext.12.   .    

 In course of cross-examination, PW12 stated that he received Ext.1 and Ext.2 

together. He also stated that PW Biswajit Hazarika gave him the correction result from his 

file on which basis he issued the pass certificate and in presence of Umesh Hazarika and 

Bishwajit Hazarika he seized the documents. He also stated that after seizure of the 

documents, he was transferred.  

 PW13 in course of his cross-examination has stated that he took the investigation of 

the case on 01-02-12. He also stated that the document vide M.Ext.4 was given in zimma to 

Secretary, SEBA but he had not seen the zimma in the record.  

 He has denied the fact that he had not seized the M. Exhibits following due 

procedure and as such they are not admissible in evidence. 

 He also denied the fact that since the seized articles are mostly Xerox copies so they 

cannot be looked in to as evidence.  

 He also denied the fact that he has not investigated the case following police manual 

and without any cogent and valid reason, he had filed the charge sheet.  

 

   Decision and reasons thereof :- 

 

14. I have heard the prosecution and defence sides. Let me now analyse how far the 

prosecution has been able to prove its case against each of the accused persons beyond all 

reasonable doubt. 

 

a) Musstt Ambia Khatoon:-  The prosecution claim is that the accused Mustt Ambiya 

Khatoon had never passed the matriculation examination. She also did not appear in 

the repeaters examination and that the verification report purportedly issued by 

Board of Secondary Education to the Principal of Panpur High School is a fake one. I 

have considered the evidence of all the PWs and the documents submitted by the 

prosecution side. On perusal of M.Ext.3 which is a letter bearing No 
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SEBA/TECH/VERI/1/95/13/043 dtd Guwahati 29th February/2012 issued by the then 

Chairman of Board of Secondary Education, Assam to the O/C, Jamuguri PS, it is 

seen that it has been clearly intimated in the said letter that the accused Ambiya 

Khatoon had failed in the HSLC examination 2003. In the said letter, it was also 

intimated that the letter bearing No SEBA/EXB/REP/7/03/2892 dtd 23-09-2003 was 

also not issued by the Board of Secondary Education Assam. The defence side 

contends that it was vide the letter dtd 23-09-03 ( referred to above) that the Board 

had intimated the Principal of Panpur High School about the placement of the 

accused Smti Ambiya Khatoon in 3rd division in the HSLC examination.  M.Ext.3, the 

genuiness of which has not been disputed by the defence side is therefore a death 

blow to the defence set up by the accused. It clearly means that no verification 

report regarding passing of HSLC examination by Ambiya Khatoon was ever issued 

to the Principal, Panpur High School by the Board of Secondary Education. This also 

means that the mark sheet purportedly issued by the Board to Ambiya Khatoon 

wherein she has been shown as having cleared the HSLC repeaters examination 

2003 under 3rd Division is not genuine.   

 

  15. At this juncture, it would be relevant to refer to the provisions of section 103 of the  

Indian Evidence Act which says that “ the burden of proof as to any 

particular fact lies on that person who wishes the Court to believe in its 

existence, unless it is provided by any law that the proof of that fact shall 

lie on any particular person”   In this case, the accused Ambiya Khatoon has 

claimed in course of her examination u/s 313 CRPC that she applied for re- 

examination  and through this she passed HSLC examination.  Now,  if the claim of 

the said accused is true then she must have paid the requisite fee for re- examination 

and she also must have in her possession the counter foil or acknowledgement of 

receipt of her application for re- examination . However the accused did not produce 

any fee payment receipt to prove that she had paid any fee for the re-examination. 

She also did not produce any counter foil and any other document to show that she 

had actually applied for re- examination. Moreover if the accused Musstt Ambiya 

Khatoon had actually appeared in repeater`s examination then she would have been 

issued an admit card. Mrs Khatoon for reasons best known to her did not submit the 



GR 1980/11 
 

 

9 
 

any admit card to establish that she had appeared in repeater`s examination.  In 

addition to the above it is also seen that vide notification no- SEBA/EX/REP/RE-

EX/2003/13 dated 18-08-2003, published by SEBA ( exhibited vide M.Ext-1) , the re- 

examination results of HSLC/AHM ( REP) Examination ,2003 and compartmental 

examination 2002 was declared. The defence side did not challenge the genuiness of 

this document.  The roll no of Musstt Ambiya Khatoon nowhere appears in the said 

notification.    This further eclipses the trustworthiness of the claim made by the 

defence side.   

 

16.   Again there are other aspects which cannot be lost sight of. It is seen that in  the 

marksheet ( Exhibited vide Ext-7 ) allegedly issued by the board to the accused 

Musstt Ambiya Khatoon  in respect of the HSLC ( Repeaters) Examination ,2003 , the 

accused has been shown to have secured identical marks in five subjects i.e she 

secured 30 marks each in English, General Science, General Mathematics , Social 

Sciences and Hindi. It is quite improbable that a candidate would secure same mark 

and that too minimum qualifying mark in as many as five subjects. This fact when 

seen in conjuction with all other evidence on record clearly proves that the mark 

sheet allegedly issued by the board in respect of the HSLC ( Repeaters) Examination 

,2003 is a fake one and Musstt Ambiya Khatoon used this mark sheet to secure job of 

Anganwadi worker. It is therefore proved beyond all reasonable doubt that the 

accused Musstt Ambiya Khatoon has committed offence u/s 471 of the Indian Penal 

Code and she is convicted under the said section of law. 

 

17.  b)  Sri Bhim Lal Sharma:-  As per the mandate of section 471 IPC, an accused in order 

to be held liable under the said section of law must have acted fraudulently or with 

dishonest intention. Now, ‘guilty mind’ of an accused cannot always be proved 

through direct evidence. In some cases the surrounding facts and circumstances are 

required to be analysed in order to hold as to whether the act of an accused is an 

outcome of his guilty mind or not. In the instant case it is an admitted fact that the 

accused Sri Bhim Lal Sharma had issued a pass certificate on 07-10-2003 [ M.Ext- 2 

(3) ] to Musstt Ambiya Khatoon relying on the marksheet allegedly issued by the 

board which has been held to be a fake one in course of the aforesaid discussion .  
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The accused Sri Bhim Lal Sharma who was principal of Panpur High School , Sonitpur 

on 07-10-2003 had full knowledge that Musstt Ambiya Khatoon had never appeared 

in HSLC ( Repeaters ) Examination ,2003. This is clear from the fact that there is 

nothing in the record of Panpur High School to show that the accused Mrs Khatoon 

had ever applied for HSLC ( Repeaters) examination. The accused being the principal 

of the school is deemed to have full knowledge of what was availble in the official 

records of his school and what was not.  This means that the accused Sri Bhim Lal 

Sharma had every reason to believe that the mark sheet which was sent to him and 

wherein Mustt Ambiya Khatoon was shown to passed HSLC exam in 3rd Division was a 

fake one as the latter had never appeared in HSLC ( Repeaters ) examination. Inspite 

of this , the accused Sri Bhim Lal Sharma issued a pass certificate to Musstt Ambiya 

Khatoon relying on a fake marksheet knowing it to be a forged one. This proves his 

complicity in commission of offence u/s 471 IPC by the accused Musstt Ambiya 

Khatoon. In view of the aforesaid discussions ,  it is hereby held that the prosecution 

has been able to prove commission of offence u/s 471 IPC by the accused Sri Bhim 

Lal Sharma beyond all reasonable doubt and he is hereby convicted under the said 

section of law.  

 

18.  (c )  Md Abdul Haque :-  None of the prosecution witnesses has stated anything 

incriminating against this accused. No evidence has been adduced by the prosecution 

side to show the complicity of this accused in commission of offence u/s 471 IPC. In 

view of the above it is hereby held that the prosecution has failed to prove 

commission of offence u/s 471 IPC against the this accused beyond all reasonable 

doubt  and as such the accused Md Abdul Haque is acquitted of the offence alleged 

and he is set at liberty forthwith.  

 

                         Hearing on sentence and quantum of sentence imposed:- 

 

19. The submissions of the two convicts namely, Musstt. Ambia Khatun and Sri Bhimlal 

Sarmah have been recorded on a separate sheet. Musstt. Ambia Khatun pleaded 

leniency on the ground that she is a married woman and that she has been facing 

mental agony for this case for the last several years. The convict Sri Bhimlal Sarmah 
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pleaded leniency on the ground of his age and that he had no dishonest intention 

while issuing pass certificate to Musstt. Amiba Khatun.  I have heard the prosecution 

and defence sides on the quantum of sentence. Considering the nature of the offence 

committed by the two convicts I am not inclined to deal with them under provisions 

of Probation of Offenders Act. as it will give a wrong message to the society. Securing 

govt. jobs through forged academic certificates has become a social menace in this 

country. There are rackets operating in various parts of Assam  as well as India which 

are involved in manufacturing forged documents.  Very often non meritorious  

candidates get selected for prestigious jobs with the help of forged documents 

thereby depriving the meritorious ones. Such practices have put the future of our 

nation at stake. Hence, it becomes imperative for the court to deal with people 

involved in such malpractices with iron hand.  However, while imposing punishment 

the court is also required to take into account mitigating circumstances if any in 

favour of the convicts . 

 

20. In the instant case Musstt. Ambia Khatun has been facing the instant proceedings for 

last several years. She has naturally suffered a lot of mental agony. She has already 

been removed from the job of Anganbari worker which she had obtained by means of 

a forged document. As regards the other convict namely, Sri Bhimlal Sarmah it is 

seen that he is an aged person about 70 years old. His age is reckoned from the 

accused forwarding report of the I.O. submitted before the concerned Jurisdictional   

Magistrate on 15.02.2012 wherein his age was shown by the I.O. as 65 years. 

Moreover, he has also suffered a lot of mental agony on account of the instant 

proceedings which he is facing since 2011. Considering all the above aspects as well 

as taking into account the aggravating and mitigating circumstances, the convict 

Musstt. Ambia Khatun is sentenced to undergo rigorous imprisonment for 8 (eight ) 

months and also  to pay a fine of Rs.10,000/-. In default of payment of fine she shall 

undergo further simple imprisonment for two months. The convict Sri Bhimlal Sarmah 

is sentenced to undergo rigorous imprisonment for 6 (six) months  and to pay fine of 

Rs.5,000/-. In default of payment of fine he shall undergo further simple 

imprisonment for 1(one) month. Period of detention already undergone by the 

aforesaid convicts shall be set off against the sentences imposed upon them. 
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21. Judgement is delivered and pronounced in open court. 

22. A copy of this judgment be forthwith given to the accused free of cost. 

23.     Given under my hand and seal of this court on this 13th day of March, 2020. 

 

Typed and printed by me. 

 

Sri Angshuma Bhattacharjee 
Addl. Chief Judicial Magistrate 

Sonitpur, Tezpur 
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APPENDIX 

 

Prosecution has examined thirteen  witnesses:- 

PW1, Sri Loknath Sarma  

PW2, Shri Bishwajyoti Hazarika  

PW3 Sri Umesh Hazarika  

PW4 Shri Kaushik Ch Deka 

PW5 Mrs Kanchana Das 

PW6 Shri Mahesh Ch Mahanta  

PW7 Shri Surendra Nath Das 

PW8 Smti Parveen Ahmed 

PW9 Sri Devlal Biswakarma 

PW10 Sri Rajen Bania 

PW11 Mustt Fazila Khatoon 

PW12 Sri Tarun Kr Medhi  

PW13 Sri Ramakanta Nath 

Defence side has not examined any witness. 

 

Documents  exhibited by the prosecution :-  

Ext. 1- & 2 Ejahar 

Ext.12- Charge sheet 

Ext.9, 10, 4,6,11, 8,7,5, – Seizure Memos 

Ext.8- Tabulation Register 

Ext.3- Seizure list 

M.Ext.1- Copy of order of Hon’ble Gauhati High Court. 

M Ext.2- Copies of documents as well as result sheet of S.E.B.A. 

M Ext.3- letter issued by Chairman, Board of secondary Assam to O.C. Jamuguri P.S. 

M Ext.4- Photocopy of document issued by Registrar Board of Secondery Education. 

M. Ext.5- Application submitted by Musstt. Ambia Khatun. 

M Ext.6 -  Letter issued  by SEBA   
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M Ext.7- Mark Sheet. 

 

 M Ext.8- specimen signature card.   

Documents exhibited by the defence -: Nil  

 

 

 

      Sri. Angshuman Bhattacharjee 

                                                                 Addl. Chief Judicial Magistrate  

                                                                      Sonitpur, Tezpur 

 

 

 

 

 

 


